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CENTRAL ADMNISTRATIVE TRIBURNAL
PRINCIPAL SENCH

C.P. NO. 38/1996

; in
Cate NC. 1745/1894

New Delhi this the 20th day of February, 1996.

HOMTHLE SHRI JUSTICE P.K. SHYATFSUNDAR, ALT, LHATHRPFAN
HON'BLE SHRI K., FUTHUKUMAR, FEIFBER {4

Ffan Chand,
R/C H, Npo,6, Hari Nagar,
Behind B, O, Flour Mill,
Ambala Lantt,
in
Ram Avtar & Ors,  eee Fetitionsr

( By 3hri Naresh Kaushik, Advecats )
~Versus~

1. Shri V, K. Aggarwal,
General Panagsr,
Rail Bhawan,
New Delhi,

2. Shri B, 5, Aggarwal,
Lhief Administrative Ufficer,
Kashmiri Gate,
New Celhi,

3, Shri Ashok Kumar,
Usputy CLhief Epginasr,
Northern Railway,
Chandigarh, , ses  Respondsnts

CRUER (GRAL)

Shri Justice P, K, Shyamsundar =

Heard the learned counsel, We find no cause for
o , , Covites” (e
initiating contempt proceedings in tha prewent %&y“

The contempt petition is accordingly dispos=d of,

%( ", . n s - ;
( K. Futhukumar ) { P. K, Sﬁyamsundaé )

Fember {4) Acting Lhairman




